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MA_= 222/96 in OA 99/96

shri Pradip Kumar, the counsel for the applicant. .

Heabd. The applicant has moved this appiication

- for incorporating certain amendments in the original

application. Praysr is allowsd. The amendments soudht °
for may be ingcorporated within two weeks. The MA.is

disposad of accordimly.

2. OA be listed on 21.11.96 for-hearRQ;N;E)idmission.

SN

. _l' N-’——_-h .
(K.D. Saha) o (V.N, Mehrotra)
Membar (A) - ¢ Viece~chairman

.
List on 31,12.1996 for admission before th
Division Bench, : T ‘

© ( V.N.Mehrotra ‘)
Vice-Chairmin
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Pleadings in this case are compleﬁe. List it on 5.6.97

faor hearing.

(K. Muthu Kumar)

0.h.: 99/96

Aajouﬁred to 16u01.1997'fdreadmission. g;l’
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' : . ; Vlce—bhalrman
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"(V.n.mehtora) .
Vice-Chairman
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List on 29.4. 97 for admistion,
QV&,///

(V.N.Nehrotaa)
Vice-Chairma

Shri P. Kumar, the counsel for the éppligan£€5
Shri J.N. Pandey, the Sr. Standing Counsel Fég
the reshondents.‘_

Heard learned counsel for the"partiéé. Admit .-

L
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List on 19,08, 1997 for hearmg Q/

,; ' (v N.Mehra ra)
vica&halmﬁn

(U N. Nehrotfay;vl
 Member (A) x Vice-chairman - -
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List on 17.10,1997 for hearing. %\

\V

(V.N.Mehrotra)
Vice-Chairman

07/11,09,97

Shri Pradip Kumar, counsel for the applicant,

The learned counsel for the applicant states
that the applicant does not wWant to pursue this 0.A,
and he { may Jbe permittea to withdraw this 0.A, Pefmission

e

granted,

L)

The QO.&. is accoruingly dismissed ag withd;avlm.

_ \ :
(“.:ﬂ(%) ' \}\?v .N.Mehrotra)
Memi@ r'(A) o . Vice-Chairman
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